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QA No  1638/2001

L. 3h. Kuldesp Singh Rana,
S/o Sh. Jai Chand Rana,
RAo Yillage & PO Ghevra,
Mew Delhi-110 061.

2. Sh. Krishan Kumar,

8/ Sh. Balbir Singh,
RS0 village & P.O. Singhu,
Delhi.

. Smt. Saroj,
Do Shri Ram Emhar Singh,

R/o village & PO Khera Kalan,

Dalhi.

4. Sh. Mukesh vars,
5/0 Sh. Shyam Sunder,
Rfo ¥illage & PO Karala,
Delhi.

L. Sh. Shneelak Ram,
S/0 Shri Ram Mehar,
R0 House MNO.2Z50,
¥illage & PO Bankner,
Delhi~110 040,

(By advocate Shri $.K. Gupta)

~Versus—

1. Gowt. of NCT of Delhi,
through Chief Sacretary,

I.G. Stadium, I.P. Estate,

Mew Delhi-110 002,

Uirector, .
Director of Education,
0ld Secretariat, Delhi.

Ry

S. Deputy Director (Sports),
Directorate of Education,
Chhatersal Stadium,

Model Town,
Delhi.

Fihlawat)

O No 163%9/2001

1. Dava Chand,
3/0 Shri Roop Chand,

-applicants

~Raspondants

(By advocate 3hri rohit Madan, proxy for Mrs. fAwvni
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RAo Willage Nithari, P.O. Nangloi,
Delhi~110 041, :

2. Ms. Sangseta Tvagil,
O/0 Shri Subhash Chand,
R/io ¥illage & PO Burari,
Delhi. ~@applicant

(By fadvocate Shri S.K. Gupta)
~YWarays-

1. Govt. of MCT of Delhi.
thirough Chief 3scretary,
I.G. Stadium, I.P. Estate,
Heaw Oslhi-110 002.

Z. Director.

Director of Education,
NDld Secretariat, Delhi.

Z. Deputy Director (Sports),
Directorate of Education,
Chhatersal Stadium,
Model Town,
Delhi. ~Raespondents

(By advocate Shri dMohit Madan, proxy Tor Mrs. avnish
hlawat)

Gw Mr. Shanker Raju. Member (J):

&5 the issde raised in both the 0& is ths same,
we proceed to disposs of the same  Tthirough tThis common

itdar.,

Z. at the outset, the learned counsel for  the
respondents stated that these 0as can be disposed of by

issuing directions in  terms of the Judgement of the

Tribunal In O0&-2010/2000 dated 18.4.2001 in énand  Frakash

Yo Govi, of MN.C.T., of Delhi & Others. The learnsd

counsel for the respondentz dosgs not wish to file any reoly
to the Oas. Iin 0a-1438/2001 the applicants have been
working on daily wages as Doachas with the respondents.
Despite heing eligible as per the recruitment rules for

being  appointsd as  regular Coaches they have not  been

considered and now they have become over-aged. They have
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sought  regularisation undsr the schemea to be.preparéd by
the respondents, ocomplying with the directions of  this
Court in 04a-2010/2000. The applicants have also statesd
that they have not besn paid salary for the period they had
worked with the respondents. They have also sought theair

engagement till they are considered for regularisation.

3. In 08-163%9/2001 the spplicants have also
warkad as Coaches on daily wages and have sought Identical

relief that ha baen  praved for by  tha applicants in

4]

QM=-1638,/2001 .

4, This Court vide an order passsd on 18.4.2001
in 0Aa-2010/2000 with DA No.Z20&/2001 in the case of Kabbadi
Coaches and Wrestling Coaches issusd ths Following

directions:

"9, For the reasons we have mentioned in the
preceding paragraphs, we proceed to allow
these DOas by directing the respondents  to
frame a well thought-out schems  for the
appointment and regularisation of Coaches
providing, inter alia, for the possibility of
providing, inter alia, for the possibility of
reengagement/regularisation of the services of
the applicants by relaxing the age criterion
by the number of wvears each one of them has
s@arved the raespondent-authority. e
accordingly direct the respondent-authority.
We accordingly direct the respondents to frame
the aforesaid scheme within a maximum period
of  six months from the date of the service of
acopy of this order. We also direct ths
respondent-authority to continue to engags thes
applicants fTrom time to time as hitherto in
accordance with the need of the respondents in
preference over freshers/juniors/outsiders.

1. Bafore we part with this order., we would
Like to point out that the
respondent-authorities are required to educate
themselves with regard to The slamentary
provisions of the constitution and the concept
of  the ruls of law. If they had the slighsst
understanding of  law and the constitution,
they will to  haves added the sentence
reproducad by us in para 3 abowve and which we
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have legitimately noted with desp concern.
The respondent-authorities will do wall Lo
take note of the expression of this concern on
our part.
1. In the result, both the 0fs are allowead
in terms of the directions contained in para <
above. Mo costs.”

w— - -
. The learned counsel Oé-the applicants placing
reliance on these directions has praved for extension of
the same reliefs to the applicants and sought consideration
for appointment and regularisation in the scheme to be
framed by the respondents by relaxing the age criteria Dy
number  of  wvears each of the applicants have served the
raspondants ., It is also stated that their salariss  have
not  been paid to them during the period they have worksd

and  also to consider them to continue to engage them from

time to time in preference over the freshers, juniors andg

altsiders as per the nesed of the respondents.
S The respondents at the outset have fairly

stated to consider also the cases of the applicants in thea
forthcoming scheme to be framed by them in compliance of
the directions of this court supra. Mowsever, it has been
stated that the applicants have been paid the salary fTor
the period they had worked and also no mors continuing with
the applicants as their term as daily wages have been owver

in February, 2001.

7. We have considersed the rival contentions of
the parties and perused the material on record. As regards

£

the claim of the applicants for accord of salary for thsa
pericd  they had worked, we direct the applicants to makes &
reprasentation  to  the respondents within a paeriod of 15

ls  of

=

days from today, inter alia, incorporating the deta

the period for which they have not been paid salary and in
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the turn  ths respondsnts shall oconsider the same  and  in

case the applicants have not been paid salary for the
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paeriod they had worked ths same should be paid

thereafter within a period of four weesks.

5. fz the grievance of the applicants for

considering them for regularization by giving them the

@

relakation in age w find that the applicants in these Of&s
area similarly circumstance with the applicants in
Ox=-2010/2000 and keeping in view the decision of this court
in  0A-2010/2000 we allow these Oas by directing the

o

respondents  to conzider the applicants for regularization

&

in accordance with law and subject to their conforming to
the laid down oriteria under the schems to be Tramed by
tham in compliances with Tthe directions of the court andg
glso to relax the age criteria by the numbesr of vears sach
of Tthe applicants has served with the respondents. It is
alan directad to the respondents to engage the applicants
from tima to time in accordance with their nesed of the work
in praferasnce  owver freshers, juniors and outsiders. The
aforesald dirgctions shall be complied with by the
reaspondents  within a period of <ix months from the date of

recelipt of a copy of this order. HNo costs.

S o
{Shanker Raju)
Member (J)

) a

HAM .




